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Amendment in the Income Tax Act 

1609.   SHRI HARVENDRA    SINGH 
HANSPAL:   Will the Minister of FINANCE 
be pieased to state; 

(a) whether the Associated Chambers and 
Industry of India has urged changes in the 
Income Tax Act; 

(b) whether the  Central Government" 
have since examined the suggestions    of 
the ASSOCHAM;  and 

(c) if so,   what   is Government's reac 
tion thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AJIT 
PANJA); (a) to (c) Representative 
associations like the Associated Cha- 

mbers of Commerce and Industry of India make 
representations from time to time 'suggesting 
changes in various direct tax. enactments. These 
suggestions are always carefully examined for 
appropriate action. 
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